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FCRM NO, 4
(See kule 42 )

N[ RAL ADNMINISTRAT IVE- TRIBUNAL ¢ GUWAHATI BENCH, -

GUWRHAT I,

URUER SHEET

Orginal No. .é@ /220D
Misc.ketition No,

Contempt retition o /
Review Application NoT_—____/

. Applics /('s) :é;éﬁgﬁrLCM““v&“iﬂ ;fngsnﬂmryﬁL\
.Respondent(s) - X O| "1 ONS wf'm_' .
Advocate Ifor Applicant (s) }Qw. §L> J@PVNQAJ<vA££nA 2 QL\xﬁ\kggdlﬂ\a
] N
Advocate for Respondent s) Addl . Q,CMS€~ A K aql\ﬂ'vvd_,(/vv»\
| K
Notes of : : !
otes of the Registry |  Date ! ORDER OF THE TRIBUNAL
] | i ] . -
! 12542.02 ¢ List on 22,3,2002 Fnr admission.
ﬁ P "Respondents may procesd with the selection
This 1o ﬁ{',nﬁ . Z /process but shall not be finalisad the
v C Fofpeos / d';msz | rsame till the returnable date. o
Vi .1\, I 4 "AH G .
Dated |[pp- ; 5£7Lf77 , 7 ’ -
? .y - ’ - : ’
J [+ W f b\’/\ﬁ,
_ . DmRﬁﬁﬁﬁﬁ_‘+- ' Memtéé\ah\“>o Uice—Chairman A
. : q,)()"L_._
. s j 5% ‘mb '
. 1)
S e L 122,3.02 Present. : Hon'ble Mr. Justice D.N.Chowdhury,
L i [l ! J Vice-~Chairman.
%1"5[‘/’ ' . : Hon'ble Mr. K.K. Sha.rma’
4‘,//””4 ! Administrative Member.

$

i ’ The applicant is working as an EDDA

cum EDMO at Rangamati Extra Departmental

e 'pOoy Office since 1977 and 1978. By order

dated 4.9.2000 the applicant was placed

4f1 under put cff duty in terms of rule 9(1) of-
' EDA (Conduct & Service) Rule, 1964 prending

! enquiry. The departmental enquiry is still

1

i under pregress. According tc the applicant
v the Respcndents are yet to allow him lnapec-‘

tion of the documents as sought for as

I : . Contd/~
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22.3.02 .well as- turnlsh some of the relevent

documents as aéked for.

Fron the materials on record it
appears that the applicant was asked
to appear in pr5iiminary hearing
'whlch Was scheduled to be held on
21, 12.2001 annexure 13 to the appli-

- cation also.iﬁdicated that the heari-
’ng'is under progress. It is nowestated
that by the¢ notification dated
11.12.2001:the Respondents invited
appllcauhc)n for the post against which
the appllcant is workzng.

, ?

_“{_Heard Mr. I.Hussain, Learned o

ccun@el fcr the applicant and alsa
'M*% A,K.Choudhury, learned Addl. C.G.
S.C. for tha Respondents &t ‘1éngth. m

'.Mr.Hu¢saln. the“learned“counsel for
“the applmcant SErenuously submitted
that the Respondents are acting unlaw-
fully by trying to £ill up the pcst
which the' applicant is lawfully hold-
ing. Mra A.K.Ch¢udhury, learned addl.
C.3.5.C. for the RéSpcndents submitted
that it is a purﬂlY'aﬁ hoc arrangement
tc over come the situation on the
gfoun& that the applicant has been ¢ °
put off from duty as a stopgape o

Admittedly, the applicant has been
put off from duty and scme one must
take charge. This appointment is a
purely ad hoc imeasure . However, on
ccmmpletlon of;departmental proceeding
if the applicdnt is exonerated, the
applicant wili be reinstated in the

. said post. We do not £ind any infirmity

"ln this case. Mr. Hussaln. learned
counsel for the applicant submitted that
the aﬁplicant is getting 25% Basic.
AllOWance which should be enhanced. The
ﬁeSpcndents shall take all necessary
meaqure‘fédﬁgﬁxhg’the admissibility
under Rule. We however feel that the

enquiry which was initiated in as far

back as 2000 shculd be cencluded

contdf~
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Notes of the Reglstry ‘Date - Order of the Tribunal
: '22.3.02 | expeditiously. We hope that all the
| | o ' parties involved shall complete the
5 - proceeding as early as possible.
; | with the observatiocn made above
1 ' the application is disposed of. No
| order as to costs.,
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In THE CENTRAL ADNiNISTRATIUE TRIBUNAL GUWAHATI BENCH

. ’:‘ . iz
\ ! k‘ c“'v . ! .fml'::m‘
!
-
H

T AT GUWAHATI

(An application Under Section 19 of the
‘Central Administrativelribunal Act,1985),

ORIGINAL APPLICATICN NO. é;D’ /2002

/

BETWEEN

Sri Surendra MeEts Sarma ) $¢ Applicant
h ~Versus=

The Union of jndia & Ors, ¢¢ Respondents i

- INDEX -

SleNo, Description of Papers : Page No. ‘
1e Application - 1 to 17
2, Annexure Noetl, | . - a ’

Appointment letter dtd,
22,12.77 - 18

. AN
3, Annexure NO .2,

Appointment letter dtd.
1402‘78 - 19 ] .

-~

4, Annaxure No.3,

Appointment @2a3¥@ O rder dtd

2,3,86 of Respondent N0.3

éppeinting the epplication

as EDBPM - 20

Se ANNBXUTE NOwbe '

Copy of impugned order dtd,
4,9.2000 of respondent Noe3
~Ordinary put off duty - 21

CDnton.
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Be

9.

10.

11

12,

134

14.

to respondent No.3, - 35

~

Annexure NoesGe

Annexurs Noe8.,

-2-

Annexure Noe. 5 & 5(a)

Copy of charge handing a over
Memo dtd. 5.9.2000 & invantory . _
details, | e 22 = 25

7
-

Copy of order dte 29.12.2000 of

-

.Tespondaent No.3 allowing Ex-gratia

allowance 25% of basic pay - 26

1}

Annexure N0;7

- Copy of Memorandum dt.31.8.2001- 27 = 23"

[ranslatedvcopy of reply dtd,

. 13.10,2001 ’ - - 30 &« 33 o

Annexure NO.Se \

A'. Copy of Money receipt dtd, /

74942000 - 34

Annexure No, 10,

Representation dtd, 16.71,2001

Annexure No.11e

Copy of letter dte 26.11.2001
of Inquiry Officer. - 36

Annexure No;12.

Copy of Proceeding of prelimie
-nary hearings - - 37 - 38

ANnexurs yoe13.

Copy of letter dt. 21.%,2008 ,
of Inquiry officer regarding ,
hearing on 8.,2,2002," - 39

~ -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GAWAHATI BENCH : GUWAHATI,

(AN APPLICATION UNDER SECTION 19 OF THE ‘_ \i)
CENTRAL ADMINISTRAIVE TRIBUNAL ACT, 1985 )
 oriatnal avpticetion o, O /o0ce
BEEWEEN
Shri Surendra ma Sarma  «..  APPLICANT
~Vefsus - {

+ THe Union of India and others. ...  HRESPONDENTS. .

1. °  PARTICULARS OF THE APPLICANT

i} Name & Address @ - Shri Surendra Sarma

" of the Applicant;  §/o late Kashinath Sarma.
R/0 Vill. CharuthakaraZberi,
P.0.& B.S. Rangamati, |

- Dist. Darrang, Assam.

ii) Designation: ‘: Extra Departmental

’ | " Branch Post Master(EDBPM) |
Rangamatl Branch -Post Offlce,
P, 0. Rangamati, i-
District - Darrang |

( Under suspension )



2. . PARTICULARS OF THE RESPONDENTS :

i) Name and/br Designation 1) The Union of'India _

| of‘the‘RespondéhtS: . .represented by the‘Secre-i
| " tary,Ministry ofPost,
- -Govt. of India,New Delhi.

2.The Chief Post Master,
}Geperal, Assam,
Guwahati- 781 001.

3. The Superintendent of
Post o6ffices, ‘
Darfang Division, -
Tezpur - 784 001

PARTICULARS OF ORDER AGAINST WHICH
APPLICATION IS MADE:

i) Order under Memo No.F6-~4(B)/
2000~01 Dasé. Tezpur the
1 04.09.2000 passed by Superintendent
of Post Offices, Darrang Division,
Tezpur (Respondent No.3) placing
the applicant under put off duty
with immediate effect ( vide
Annexure No.4 )

ii) Order urder Memo No.F6-4(B)/
i 2000/01 dated Tezpur the
29.12.2000 passed by the

: f
i ¢
! -

Superintendent of Post Offices, 8
) | Darrang ﬁivision, Tezpur, allowing -
éGJWPVhJ thé.abplicant to draw only.25% of
gg | o 'his basic allowance instead of
| 506/75% as per Rules ( vide

Annexure No,.6)



3

1ii)

.iv)

vi)

N\

Memorandum of charges under

Memo No.F6/4(B)/2000-01 dated
Tezpur 31.8.2001 alongwith
statément'of Ar£icles of charges
framed égainst-the applicant,
issved by the Superinterdent of
Post Offices, Darrang Divh,

Tezpur(vide Annexure No.7) -

Departmental;ﬂnquiry now in

pfogress agains the épplicant,
\

conducted by Enquiry Officer,

(Vide Memorandum of charges etc,

Non-considefation of the

‘representatians dated 26.11.2001

by the respondent No.3 as.

regards enhancement of subsisténce

allowance. (vide Annexure No.1d)

Non-consideration of reply

dt. 13.10,2001 of the applicant

in pursuance to Memorandum of
charges and articles of ailegati@né
issued by the respondent No.3
zvide Anné@re No.8). |

Advertisement dt. 11.,12.2071

i

issued by the respordent Nd.}

| calling fresh applications for

the post of EDBPM( now designated
as Gramin Dak Sevak Branch Post -

Master) of Rangamati Post Office

* o @ L

"y
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(where the applicant was sefving~)
without completion of departmental
_proceeding against the applicant
(vide Annexure No.14),

2. JURISDICTION OF THE TRIBUNAL:

The applicant declares that the application

is within the jurisdiction of this Hon'blg Tribunal.

3, LIMITATION:

The applicant further declares that the
application is filed before this Hon'ble Tribunal within

time limit prescrived under Administrative Tribunal

Act, 1985.
4. FACTS OF THE CASE:
4.1 That the .humble applicant is a citizen of

India being the permanent resident of the
abové—mentioned village and as such entitled to all the
rights, privileges prescribed by the Constitution of

India and other laws of the country.

b2 That the applicant was initially selected for
-the post of EDDA -cum-EDMO at Rangamati, Extra
Departmental Post Office communicated vide letter

dt. 22.12.77 of the Inspector of ?ost Cffices, Mangaldoi
Sub-Division. Thereafter, he was formally'appointed

inA the aforesaid post‘vide an order dt. 14.2.78 of

the Inspector of Post Offices, Mangaldoi Sub-Divisian,
Mangaldoi w.e.f. 2.1.78.. 1In the said order it was
mentioned that he will be covered by the P & T, E.D.
Agents (conduct and Service) Rules 1969 as ammended

s e 5
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from-timq to time.

The copies of éppointment'letters/
orders dt. 22.12.77 ard 14.2.78
issued by the Inspector bf‘Post

Offices, Mongaldoi are annexed as

AnnexurémNb.{.&"2"réspe¢tively.

4.3. That the applicant states that after his
satisféctOry service, the respordent N6;3 vide his
order‘qt. 2.3.86'approved the appointment of the
applicént tb the post of EDBPM, Rangamati in account
with Mangaldoi Head-Office. The applicant was also
dirécted fo undergo necessary departmental'training

4

for the same. |
A

The copy of order dt. 2.3.86 issued
vby the respondent No.3 appointing the
applicant as EDBPM is annexed as

AﬁnexﬁrevNo.B.m

‘4.4 . That the applicant states that he had been

performing his duties sincerely and honestly althnagghqut
The department authorities used to viéit the Branch

Post Office from time to time and found evéryfhing in
order except few minbr lapses which were correcfed by

the applicant as per ad?ice_Of the Inspectingofficials. -
The last visit'was done on 2.9.2600 by ‘the Inspector of

P0st-foices, Compdaints and public'grievahces, Darrang

A Division, Tezpur and he allegedly found some discrepencies

in the office and directed the applicant to comply with
the direction /suggestion. He also reported to the

respondént No.3 that there were some lapses on the part

“.,. 6



of fhe applicant in not depositing the cash amodunt
collected to the Head Office in time and kept the same
with him in violation of depaftmentél rules and procedures
The'applicant is in possession of copies of all the |
Inspectipgy reports and has not annexed the same fof sake
of;brevity and craves the leave of this Hon'ble Cribunal

to produce the same if so directed.

4.5 - That'the applicant states that he was shocked
and surprised to receiye'an order dt. 4.9.2000 ( vmde.
Annexure No. 4 ) from the responﬁent Ne3 (just after
2 days of the Inspecfion.ofvthe Post office) placing the
épplicaht under put off.duty with immadiate effect
perding enguiry Vunder', Rule 9(1) of E.D.A.( Conduct &

 Service) Rules 1964, By the said order the $.D.I.(B)

Mengaldoi was asked to relieve the applicant.

' The copy of order dt. 4.9.2000 issued
by the respondent No.3 ordering put off

duty to applicant is annexed as Annexure No.k.

L6 ‘  That the applicant states %that thefeaftef_

he handed over charge on §.9.2000 to the Relieving Officer
vide charge hand over note dt. 5.9.2000 alongwith details
of the 1nVentory of cash, stamps etc. wbereln both |
applicant as well as the Rellev1qg Official put their .
31gnatures in presence of two witnesses. It be stated

that in the inyentory.detai&s, the balance due of cash

_was stated $0 be only R.9850.40 after physical verifi-

Ca'tion 'y
‘The copy of charge hardiwg over Hemo .
dt. 5.9.2000 and copy (including type copy)

- of the inventory details oi cash & stamps

: -, 24
etc. are annexed as Annexure ﬁxs(a),y@yueﬁuﬁ%,.
. »
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4.7 That the applicant states that after his

put off from duty, the'respondent'No 3.vide an order dt.
- 29,12.2000 allowsd tne appllCdnt to draw Ex-gratia
compensatlon af an amount equal to 25N of nls basic
‘allowances together with admissible dearness allowance

as such ZSa ba31c allowance

The copy of -order dt. 29.12.2000 issued
by the respondent No.3 allowing the ; |
‘applicant to draw ex-gratia allowance

@ 25% is ennexed as Annexure No.6.

4,8 7 That the appllcant states that after about
1 year of put off duty, the respondent No. 3 issued a
Memorandum alongw1th the statements of charges framed
at. 3.8.2001 proposing to hold an enquiry agalnst the

applicant and dlrected him to submlt his wrltten éxplana~

- tlon within 10 days. Vide the said order other corditions

of enqurmy and list of documents and names of the

witnesses etc., were also furnished.

The cogy of memorandum}dt. 31.8.2001
alongwith the article of charges is

annexed as Annexure No.7.

b9 | That the appllcant states that in pursuance
of the aforemaid Charges, he submltted his reply on '.~‘
13.10.2001 to the respondent No.3. In this reply, tl’ie
aopllcant explalned his pos1tion as regards to his |
inabilitytto deposit the amount of K.9850.40 in time due
to sudden serious illness of his wife for which he had
to be away from his village. He also stated that during

his absence, the amount was Kept with one of his trusted
| o tee 8
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relative as he ( appliéant) did not have proper facility»
for keeping large amount. The applicant further stated
that he had already deposited the amount of K.9850.40 at
Mangaldoi Post Offéce on 7.9.2000 vide receipt No.060
of Book N0.220006 which he could not deposit in time.

The translated cooy of reply dt.
13.10.2001 of the applicant is annexed

as Aﬁnexuré ﬁd;8;

The'copy of'Money receipt dt. 7.9Q2000-
of Mangaldoi Post Office is annexed

as Annexure NO

40 That the applicant states that the respon-

~deny No.3 vide orders dt. 15.11.2001 gppointed Sri

R. Hazarika, S.D.I.(P) Mangaldoi as Presiding Officer

and Sri B. Kalita, Asstt. Superintendent of Post

Of fices(HQ) Tezpur as Inguiry Authority to enquire

in the charges framed égainst the applicant.

4,11 | That the applicant states that in the

meantime, he submitted a representation dt. 26.11.2001

to the Respondent No.3 with a prayer for increase of

his basic allowances for the period of suspension
since 5.9.2000. But till date nothing has been done
to increase his subsistance allowance and it has beqome
extremely difficult for him to maintain the family

with meagre allowance.

The translated gopy of representatioh
dt. 16.11.2001 submitted to the
Respandent No.3 is annexed as

Annexure Nd;10;




o~

4.1 That the appllcant states that the Enqulry |
Officer decided to hold prellmlnary hearlnglnto the
bharges and vide a letter dt. 26.11.2001 askedvthe

. applicant to attend the hearing at Mangaldoi Head Post.

Office on 21.12.2001. The applicant attended for the
hearing and‘preliminary hearing started. The applicant
admitted the charge under Article ¥ as regards shortage
of cash amounting to R.9850.40 which he could not
produce during iﬁspection. Bﬁt-the applicant denied the
other charges . The applicant sfatéd during the héaring
that he had already deposited the amcunt of m.gsso.ao‘
vide Money feceipt dt.ﬂ7.9.2000 but the Inquiry Officer
did not record the statement due té-reasonsvbest known
to him. .Thgreaffer the/enqg?& was adjourned to enable
the applicant to decide about snd name an official to
assisﬁvhim in the‘proceediﬂg>and to inform fhe\Inquiry

Officer accordingly.

The copy of letter dt. 26-11.2001 of

.’.ﬁ.\;

the Inquiry Officer as reganﬁs‘holding
of enguiry on 21.12,2001 is annexed as

‘Annexure No.11.

rTyped copy of proceedlngs of preliminary
hearing dt. 21 12.2001 is annexed as

Annexure No.12.

4,12 - That the appiicant states that thereafter,

the date of enquiry was fixed for 4.2.2002 but the same
was‘deferred'to‘8.2,200é and the Inquiry Officer vide

a lettér dt. 21.2.2002 informed the applicanf accordingly.

cee 10
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. . - . The copy of letter dat. 21.1.,2002 of
| the Inqmiry Officer -regarding holding
of hearlng on 8.2.2002 ig 'annexed as

Annexure No 13.

4.13.‘ That the‘appliCant states that in the
meantime the respondent No.3 forced the applicant to
‘deposit the alleged defalcation amount of B.70, 159 OO
even before formal charges were framed and threatened to "
take police action if he failed to do so. The applicant
béing afraid of police action, deposited an amount
totalling RK.54,000/~ to the authority on different dates
on 1nsta1ments and obtained money receipts from the
Mangald01 Post Office. The appllcant had done S0 under
duress as he had no alternat1Ve. The respondent No.3 alsp
told him that hf he deposits the amount , no action will
be  taken agaihst him. But even after the amount was
deposited,“the'respondent;No.B informed the police abbuﬁ
the matter. Thereafter police came to enquire into the
matter. However, they left when the applicant had shown
the money receipts as regards deposit of the alleged
defagéated amount. The applicant has no knowledge about
the present position of the case before thé police, The
applicant herein has not -annexed the money receipts

( total 8 Nos.) issued by the Mangaldoi Head Post Offics
‘amounting to k.54,000/- for sake of, brevity and crave
fhe leave of this Hon'ble-Tfibunal to produce the same if
so directed. The Inquiry Officer also did not record the
fact of depositing the aforesaid amount by the appllcant

k“ under duress in the recordlngs of prellmlnary hearing.

cee 11
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Lk, © ° That the applicant states that he appeared

before the Inquiry Offlcer on 8.2.2002 . HoweVer, the

same has been deferred to a,later date.

4.15 - That the appiicant states that whileAvthe
departmental_proceading is yet to be completed‘, the
'respnﬂdeht authdrities;haVe taken already an adverse
View agalnst the appllcant and published a not1f1Cation
on 11 12 2001 inviting appllcatlons from lntending
cardidates for the post of Branch Post Master(BPM) for

Rangamati Branch Post Offie i.e., where the applicant

" was serving before he was put unier suspension. The last

date of submlttlng application was fixed on 31 .1.2002,
Although no final decision has been taken to app01ntment
in the sald post the respondents are contemplating to

finalise the same in a short time. If the respondents

- in the meantime decide to appoint some other person in

place of the appiicant during peﬁdency'of the departmental
Iproceeding; then he will lose hos chance to rejoin his
duty even if he is exonefated of all the charges. As
such an_interim order is requifed to be passed by this
Hon'ble Tribunal directing‘tne ‘respondents not. to
finalise the selection process and appoint any otherl
person. Otherwise, the applicant shall suffer irrepare?

ble loss and injury.

The copy of the notification dt.
'11.12.2001 iSsued by the Respondent
‘No.3 inviting application for the

post of BPM is annexed as Annexure No.1k

€«
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416 That the appllaant states that he was
draw1ng a basic pay of B 1280/- plus D.A. of R.600/~ P J.
prior to his suspen51on. Thereafter, he was allowed to

~draw only 25% of the ba31c pay plus D.A. on the sald

. basic allowance instead of 504 which is generally paid

and increased .to 75% in due course during the - period

of suspension. Moreover, he Was not been paid his
An hor xS e’ R

subsistance allowance since Novemter 2ooy$and the o
fesbondent‘No.B wantaifo recover the alleged outstanding
amount from the subsistanoe‘allowance of the applicant.
Because of the aforesaid actlon of the respondent No. 3, th
apollcant is facing untold flnanc1al hardship and the
family is in the Verge of starvation. As such, this
Hon'ble Court may be pleasédvto direct the respondents

to pay the sﬁbsistance allowance on enhanced rate and

not to recover any amount from the same on the pléa of

‘recovering the alleged dues which has not yet been

substantiéted by way of departmental proceedings.

5.  GROUNDS FOR RELIEFS WITH LEGAL PROVISTONS:

i) For that the applicant has been serv1ng as
Branch Post Master at Rangamati Extra Departmental
Branch Post Office since 1977 to the best of his ability

and sincerity and he has not defgiéated any amount as

' alleged However, he admits about delay of dep031t1ng

an amount of. FKs. 9850 40 due - to his wife's illness whlch

he has already dep051ted in the meantime on 7.9. 2000,

As such there is no% reason for keeping the applicant
under suspension for a prolong period. The d?partmontall
‘proceeding could have been proceeded by re—inétating the

applicant as all the relevant records are with ‘the

respondent No.3 and there is no ch.

ance of temperiﬁ xi
the records. : g'v #h
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11) For that tne responient No. 3 has falsely
1mpllcated the appllcant V1de Artlcle II of the cnarges
. as. regands keeping an anount of k. 70 159/- in his
custody for his personal use in V1olatlon of departmental
rules. The respondents have dlrected the appllcant to’
Pefund the amount and threatknéd to dismiss him from ’
serviceviﬁ he failed to do so. The applicant under
duréss, has already deposited an amount of R.54,000/-
out of fhe demanded amount of k.70,159/~. Even then
the respondents have méde up their mind to dismiss the
applicant from service and issued notification calling
application for the post in which the applicant was
_ working. This action of the respondent No.3 in invifing.
applications for the post in question without completion
of departmental proceeding smacks malafide and biasnesé
of the respondgnt NoeSe The respondents are yet to
prove the applicant guilty and taking any final decision
in this regard is.iliegal, improper and against the |
\principles of eQuity, gdod consgiénce and administrafi&e

fairness.

iii). For that the respondents should have
allowed 75% of basic pay as Subsistance.aliowance plus
Jallowances but the respondents in a most arbltrary manner
had been paying only 25/ of his salary plus D.A., On
that amount. That too has been stopped by the
respondents on the plea of adjusting the same‘hith the
alleged outstamiing dues. The applicant submits that *
the sub51stance allowances are paid for malntenanoe
of the person concerned and his family members. But

in this instant case, they want to deprive the
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minimum benefit.aVailable to the applicant and are
pushlng the applicant to untold hardship in these days

of high cost of living .

iv) For that the zmespondents No.3 ought
to have considered the representations filed by the
| applicant for inCrease of subsistance allowances as weil»
as the wriften reply és regards to his charges. But
ti;l date nothing hés beeh done by the respondents to

ﬁitigate his sufferings.

. ~ v) For that it is a fit case for a
direction to re-instate the applicant in. his service
and- pay the enhanced allowance till he is reinstated

for which he is legally entitled to.

6. DETAILS OF RE/EDIES EXHAUSTED :

For that the applicant has exhausted his
departmental remedies available to him. He filed a
representation —cum-reply dt. 13.10,2001 as regaﬂis his
charges and his reinstatement in service as well as
his representation dt. 16.11.2001 for enhancement of

subsistance allowance/Ex-gratia compensation.,

7. B MATTERS NOT PENDING IN ANY OTHER ”bURT
OR TRIBUNAL:

That the applicant declares that no suit or

application is pending in any Court or Tribunal.

8. RELIEFS SOU3HT FOR:
In view of the facts and circumstances,

narrated above, the applicant pmays for following reliefs:

i)That the impugned order under Memo. No.F6-4(B)
§7 200001 dt. 4.,9.2000 passed by the Superintehdent of
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Post Ofices, Darrang DlVlSlOn, Tezour, placing the
applicant under put off duty( suspension) from the’
post of Branch Post Master, Rangamati Branch Office
(v1de Annexure No.4) may klndly be set aside and
quashed, ‘the departmental proceeding initiated by the
respondents may be dropped and the applicant be |

reinstated in service by the department.

~ ii) That the respondents may be directed to
pay 75% of the Ex-gratia compensation ( subsistance

allowance) plus allowances etc., for the ﬁeriod bf his -

off d&tyf(suspension) instead of 25% and then pay

all arrear d&es basing on full pay and allowances as

applicable w.e.f. 4.9.2000,

iii) To set aside and quash the advertigement

No.A-162 dt. 11.,12.2001 iss ed by the Superinteddent of

- Post Offices, Darrang Division, Tezpur,'célling fresh

applications for the post of Gramin Dak Sevak Branch
Post Master of Rangamati Branch Post Office ( vide
annexure Ne14) and not to appoint anybody else in the
said poét. |

_ iv) That any bbher relief or reliefs entitled
to by the applicant.

9. INTERIM RELIEFS IF ANY PRAYED FOR :

That the appllcant prays that pending
dlsposal of this application =

iy

i) the impugned aRPRINKMEREXVXRXEXXNRX advVertise—

ment No.A=162 dt. 11.12.2001 issaed by the Superintendent’

of post Office, Darrange Division,Tezpur czlling fresh

ees 17
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application for the post of. Gramin Dak Sevak Branch Post
Master of Rangamati Branch Post Office (Annexure No 14)
nay kindly be stayed/suspended and the respondents
may be directed to re-instate the applicant in the

aforesaid post as before with immediate effect.

ii) That the respondents may be directed
to pay 75% of the Ex-gratia compensation( subsistance
allowance) plus allowances etc., for the period of

his off duty instezd of 25%.

iii) To set aside and quash the advertisement -
No.A=162 dt. 11.12.2001 issued by the Superintendent of
Post Offices, Darrang Divisioﬁ, Tezpur, calling fresh
-application for tﬁe post of,_Gram‘in Dak Sevak Branch
Post Master of Rangamafi Branch Post office(vide
Annexure No.14) and not to finalise the selection
process, a5 per—zules. vl mot o 07’5/901‘47/‘ a/t@d:op?y»dmc

10.  DETAILS OF POSTAL OEDER .

*

1) No. of the I1.P.0. - 7§- 54 F4FF
ii ) Name of P.0. where from ‘

| I1.P.0. has been issued G. A0 Gomads
ill) Issue in favour of : The Central Administrative

Tribunal, Guwahati Bench.

iv) Date of Issue: = 2 7. 2.2002—

1. List of Encldstireé

As per Index.



~VERIFICATION !

I, Sri Surendra. Sarma, son of late Kashinafh
Sarma, a resident of village Charuthaskarabari, ﬁ
P.0. & P.S. Rangamati, Dist. Darrang, Assam, do hereby
vérify that the contents in paras 1,2,3,4,6,7,10 and 11

are true to my personal knowledge and paras 5,8 and 9

are believed to be true on legal advice and that I

have not suppressed any material facts.

‘ %
S Sz sz chM‘< |
SIGNATUFE OF THE APPLICANT, .

DATE: 22.2 2602

PLACE : GUWAHATT,
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INDIAN POSTS AND TELEGRAPHS DEPARTMENT

% amy §

F-om Inapector of P.0s, To  Shri Surendra Nath Sarma,
' Mangalded Sub Dvn. vill. Ssru-dcka gaon@

' Mangaldai-784125, P.0. Rsungamati.

rR qouw - forts

No. s .2 /Rangamati-"DDAcunTDHO Datedat  ynenrani o 220 12,77

£ a—— - §

e

foqa

Subject ¢ Yelootion of BIDA cum WIMC
Pangamatl,

I4 i8 to inform vou that you are selected
for the post of TDDA cum EOMC Rangamatl on the exiating
allowanee, Please renort to the BPM Rangzamati on
4at January/1978 Pore-Noon and join the pest on
production of M/C failure to which your name wvill be
cancslled? from the selection list.

Plcase note that your conduct and servies
will governed by the P&T 3.D. Agsn (ca3) Rule 1964,

s ' < %"/L'//'/M
Mangaldsai 8ub Dvn,

Copy tot-" ‘

1, The B.P.M Rangamati for information ,He wili arrmge
to hand over the chargs of DDA cum SDMC of his
offico,2xm and obtain the Rf Hoalth cartifiscate

v and send to the undersigned alongwith the joining
x charge rsport of the officialo

2, 0/3 Mail Mangaldal for complianace,

3. The Postmaste* Mangaldai for inform:& on. |
INAYAY,

4. 0/0 ‘Insgot w:\f »08
wajdald Sub M

Ramkx Inapeotor of 2.0,




~ )9~

~Annexure- No.2.

0/0 the InsPectJr of pose office
Mangaldoi Sub-Divn.

Hengaldoi =-781195,
Memo No.A 2¢ Rangamati dt.14.2.78,

2 . [ ! e 2 By 1
+ 8pi Surendra iiath Sarma s/o late Kami Wath

Sarmah af Saruthe “karabari is hereby apnhointed as 5@@—4db@6z

cum-fypisx EDiiC  Rangamati GDBO in a/c Hangaldoi ‘ iég‘

WeC oL 2.1.78.-

»
~ N

The conduct and Service »f Sri Surendra

rath Sarma well be governed by the ¥ + T ED Agent

(conduct and service ) Rule 1964 as ammended by time to.
time.

‘The appoint tment of the official is a purely
temporary basis will be termlnatlon at any time without

" assigning any cause.

sa/- illegible,
Seal .

Copy to the :- . o I

1. sri Surendra Rath Sarma , EDA cum EDHC Rangamahi.

2. The P ~ Manbald01. The £2lTrowing

N

document are enclosed h/w.
1.H/c 2. Descriptivews . .

3..0ath

5. Character certificate. . ;
6. Age prove certificate. ' ' ‘
A

7. P.V.R will £ollow.

sd/~Illegible,
(Seal). /



_Annexure No;\g.

INDTAN POSTS AND TELE RAPHS DEPARTVENT,

No.A-162  Dated at Tezpur the 2nd March/85
' Sub: Appointment of EDBPM at Rangamati.

-

Sri Surendra Sarmah, S/0 late Kashinath Sarmah
is hereby -approved for appointment at the post of @BPM,
Rangamati in A/c with Mangaldai H.Q .'
Please iﬁpart necesary training of EDBPM to Sri
Sarmah and arrange appointment and submit required papers
for issuing formal appointment order by this office.
sd/-

Supdt. of Post offices.
Darrang Division

Copy to Sri Surendra Sarmah, S/o late Kashinath Sarmah vill.
Sharuthekarabari, P.0, Rangamati via Mangaldoi.

sd/- ’
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DEPARTMENT OF POSTS: INDIA

OFFICE OF THE SUPDT.OF POST OFFICES: DARRANG DIVISION

TEIPVR -~ 784001

L™

{

Memo No. F6-4(B)/2000-01

Dated at Tezpur, 04-09-2000

Whereas an iiquiry against Sri Surendra ‘Sarma,BPM,Rangamati

B.O.ina/c with Mangaldol H.O. Is in pe

nding.

Now the undersigned in exercise of power conferred In Rule &(1) of
EDA(Conduct&Sewice)Rules,1964_ hereby places the sald Surendra Sarma under

put off duty with immediate effecf™

Copy to;
1. Sri Surendra Sarma,BPM, Ran
(through SDI/Mangaldoi).

aal

(B.Hazarika)
Supdt. Cf Post Offices
Darrang Division, Tezpur - 784001

gamati B.O. in a/c with Mahgafdoi H.O.

2. The Postmaster, Mangaldoi H.O. -

3. The SDI(P) Mangaldoi.He will

immediately and report compliance.
4. Plg. Branch,Divl. Office, Tezpur. .

5.0/C. -

-

please arrange to relieve Sri Sarma

ey

SUPdS & Post Offices e -

Darrang Division, Tezpur - 784001

I

] - .

R Ty

—~
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) : : ’ ‘ Annexure 5(a).
Inventory of cash and stamps of Rangamadi EDBO in
a/s with Mangaldai HO found in physical verification a
- by SDI (P) Mangalddoi on 5.9,2000.
Cash R. 100X6 = 600.00 '
' 50X 8 = 400.00
. \
Cofins .25X 1 P= «25,
Paise Total=1000.25 Total one thousand and ’ ' L
paise twenty five only}.
Rev. Rs.1.00X 10 = 105.00
S50X 1 = .50, . A
/ Total Bs. = 105.00 (Total one hhndred five and
paise fifty only). o .
Bostage and stationary Rse 1020 7 = 70.00 ’

/

5 | 5X12- =  60.00

.ILC 1.50X 1 = 1050
Damaged ILC .75% = 6.75.
TDtal %Q = 138;25}

(Total Rs. 5ne hundred thrity eight and

paise twenty five only).

contd,. ..

e M e e i S - byt o ok sagie e e e B SN AEOUUSR. Yo IS Pve,
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2.

Total cash and stamps.

cash Rs. 1000.25.

P'SC R,S. 138.25.

RV Rs. 105.50.

Total ks, 1244.00 (one thousand two hundred and forty

four only) .

As per rough #/) afd 49.00 on the reverse of
the BO Slip dtd.2.0.00.

Closing balance is Bs.10765.40 on 4.0,00 in
following Getail. |
Cash &.10515.40 ‘ .

P.S. Rs. 142.00

Rv. Bs. 108,00

Total Bal 10765.40 .

Amount of VP 129.90- . =

200.00
Delivered but not 77 |, &
Accounted for i

11094.40,
Thus there is shortage of cagh and stamps as men-
ti»oned hereunder.

Total amount duye from the BPM & Rs.11024.40 less the

amount found in physical verirication 1244.00 = 9850.40

(Nihe hhousand and eight hundred fifey and ‘paise forty

only) .
) Witness :-1.S8ri Jatin ivath Sri Rameswar Hazagrika,
EDIC R/matl‘ - BDI (P) MLD
1.8ri Jatin Mahanta 5.9.
5.9.00.

Sri Surudra Sarmah \

.

BP M, &W 6;&_ _ | A

It
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DU ET R VI VL TRICT I I
. OFFICE OF Tull SUPDT OF POST OFFICES; URuAmUu u¢\1L“.
TEZPUR=78L001,

— ' Paemu Nao, ?Q’ o ( ):N’UU .".3.\. .a Dated Tezpur “chetf"'? ))ﬁ ..):‘\

X&DM | . 14 M‘};;vlt

ul"rl.‘ﬁ.'tﬂbiilﬂ.!“'.ODQ‘CCCOIOHHIOCO"‘D. L‘L)'L:

_ ’ ..ﬁg%YEfx?TT%Y%{... in account witﬁ..f%é”ﬁ%ﬁ%%{@@lo.o_o 5
AR has been placgd wider put off duty with effect frau .......
'-‘.?.'7 : vide EBI-(%—Q @f‘b’\r—- Hein ﬂ'&—@“"?{"\ /5 24" LA dud.lt)?
| Uurlng the perisc of put off duty bhr1.,.<; ,.,..nfei,o...

S will draw Bx,gratia conpensation at an amount equal to 25% Tz
;; his basic allowance together with admnissible Dearness allowy,
ET thereon on sucl 25, >f basic allowance. o °

The payrient of co 1penoatlon for the put ofl duty peri
shall not be subxject to. furnishing of a certlflcato that the
h EU agent is not ensa_ed in any other EMPLDYLent, usiness,
W prafession or VdetlDd. 4 '

This order issued in pursuance to Uirect orate letter
No, 19-36/95 Lb i TG dtd, 31,7.97.

The £x—;ratia conpensation will be effective fron

15.1.97. » ' »

S
@. Horromg
Supdt. of Past Offices
Darrang pDivision, Tezpur,

Copy to o=~

1) The Hgsi1aster gerpﬁr/ Mangaldai for favour 2£77 7
mation and n ary action,

2) Thembii, Caleytta( thypush P.Lﬁg{;aqﬁf/maroai‘ Rte
M/dnrlgwq-'rﬁ“\ AAC Py ﬁ?m '

I.‘e-uaiolvlw)u LI ] a8 aaso0
t

-

4) The rlg, brancﬂ v, Uffice,Tezpur.

' ,“.- - ~--—*m""
5o D) ‘Lhe ‘J‘DI\"* / © .WW‘ suoe 0 Rt (AR -
6) (J/b ‘ ' \/
) ' . ' X o .

' - . o
Supdt? *of Post CfTices
Darrang Divisi;n,fezpur.
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FULE=S OF BDA{CUUCT & SERVICE) RULES, 1964

4

11 E 11 C 1-(

e v

wo. F6 ;4 (O)/ R Q’

Govt, of India, Deptt, of _P:)\s" .
D : ' Dated Tégpurhhﬁ?" 8- e0¥,

T mw e s o o

NDU

=

1

i

t

~ »
1

" The unde:s@igned praposed to hold an Inquiry az et
ohri e LI, MAIYMB R under Rule-8 of EDA(Conduc
Sexviee) Rules, 1964, 1ie Suustance of the imputations 2% n
misecondect or misbehavisur in réspect of which the inquiry .
proposed ty be held is set Lut in the encloased Statement ..
saticles of charges (Annexurg‘-l,. A statement of the impusati.n
of misegnduct or misbehavisur in SUpport of .wach article L
charge enclased(Annexurc—~Il,. 4 list of document Ly Whic? ane
a2 1i8t of witnesses by whom t.e articles of charge are p dpused
-10 Be fustained are als-s eucl:gsed(MmexureulII) and IV},

2, Shri . Ay %Q[\ .. 1s-direected ®

——

submit within 107days 5f tne receipt 5f “this tiemorandum a

writtep statement o3f his <¢ferce and 21so to State whetlér {‘

he desires to be heard in SETEDN,

3. He 1s informed taet ap inquiry will &e held only- ..LH
in meépeet of those articlos of charges as are not admtted, -

He should therefore, specific.:l‘ly admit opr der‘l‘y“_g;'agh_g“_t%glgs‘

°of cRarge, : T .
AR ~%" . \g) é&aw\_&lé,' . <
4, shri . A Vg o o 18 furthegInformeg
that if he does not Subuit his written statement of gfence
On Or be#oxe the date Specificd in Paras-2 above or d€s nut
appeaw in person before tiie laguiry authority or sthrwise
fail to or refuses to Comply vith the procisions af{ules~;
of EDA(Conduct & Service, RAULES~1964 57 the orders/drectiune
18syed in pursuance of tac 52id Rule the inquiring wthori-:
may hold the Inquiry agains+ him Ex- rte, ‘
5, - Attention of spry O Larmady o s
nvited 5f Rule~-25 4f the g‘JA\‘c‘o'h“d'a&:'&”%'éf{;‘i”ce')f‘mes 195/
under whieh no-employee s;,~1] oring or attemnt toobring an;
Pdlitiecal ar other outsice influence to bearfupopany Supciz.
authority~to further his intirests in respect sfmatters
pPertaining to his Se€rvice unler the Govt, .

If any represcntation is received on MS behalf
rom ansther Person in respoct 5f any matters d§i$ 233? 2l
53 pmsceedings it will ne Presumed that Shri - “_:m‘u-j?u\gxk
is aware of such répreshntati;n':nd that it h3 been madc 3
his ismstance and action will be takep againsthim for visleyin
°f Rule~25 of the EDA\CDnduct"&,Service) Rulé. 1864,

6, $he receipt of tais memNs may be amOw',
Supdt Dﬁqu ﬂsi&fg(;,ts :

LW _ Darrang Iivisﬁ)arf,an’ge@i)(}\&iagw*qo? 0 -
- P &3 v S, &,Mv(\ |
3 P fya/m ah o (Aew

-

d

}

Tt R~ /4)(/\/'0'7@\42

Tezpur-784001 I

V,a. M@d&’ o, -7 iy
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ANNEXURE=I

§  STATEMENT OF ARTICLES OF CHARGES FRAMED AGAINST SRI SURENDRA
z SARMA, BPM, RANGAMATI BO(NOW PUT OFF) IN ACCOUNT WITH MANGALDAI

«0. S L S TR
‘ Article~T

That the said Sri Surendra Sarma while working as
EDBPM, Rangamati BO in account with Mangaldai HO for the peried
frem 30-12-85 te 4=0=2000 kewt Sheratage ef effice cash OF .
9850.#0(Ru¥ees Nine theusand eight hundred fifty & paise 40)enly

vielating the previsiens ef Rule-17 ef EDA(Cenduct & Service) y
Rules, 1. 54, . . ‘ J

Article-IT

That the said Sri Surendra Samma while working as
EDBPM, Rangamati BO in Acceunt with Mangaldai HO fer the period ;
from 30-12-85 te 4-9=2000 accepted Several SB/RD-depesits emounte
ing te R.70,159,00(Rupees Severty thousand ene hundred fiftynine)
only frem the depesitors en £ different dates, entered the amoumts
in the respective pass-beeks,put his imitial with effice date . |
Stamp and returned the pass besks te the depesiters.But Sri Sarma
neither entered the ameunts in $B/RD jeurmals ner credited in
Gevt, acceunt en the date pf depesit er thereafter and kept the .
amount in his custedy fer his persenal use vielating the provie
siems ef Rule 131 ef Rules fer BOs(VI- th Editien) amd also Rule
17 of EDA(Cenduct & Service) Rules,1964%

[}

ANNEXURE - IT

STATEMENT OF IMPUTATION OF MISCONDUCT OR MISBEHA- 2
VIOUR IN SUPPORT OF THE ARTICLES OF CHARGES FRAMED AGAINST SRI . .
SURENDRA SARMA,BPM; RANGAMATI BO(NOW PUT OFF) IN ACCOUNT WITH ‘
MANGALDAI H,0, [ L

Article-I

|

|
That the said Sri Surendra Sarma while vatking as |
EDBPM, Remgamati BO in acceunt with Mangaldai HO fer the peried I
from 50-12-85 to 4-9=2000, the IPOS(PG), Tezpur visited Romgamati |
BO en 2-9-2000 im cennectien with annual inspection of the BO, '
During the time of inspectien a sum ef 5. 9,850, 40( Rupees Nine !
theusand eight hundred fifty & Paise 40) enly feund shert in- i

cash and stamp balance ef the effice, The ameunt was shewn as

UCP in the BO Acceunt dtd, 6-9-2000, Thus Sri Surendra Sarma has
vielated the provision of Rule 17 ef EDA(Cenduct & Service) Rules, ]
1964 by keeping shertage of effice cash, T o !

. -t

Article-II 1]

That -the said Surendra Sarma while working as BPM, . '
Rangamati BO in acceunt with Mansaldai HO for the period frem :
50~12=85 to 4~9-2000 accepted SB?RD depesits frem 34 Nos of SB/RD
accounts ameunting te Re70,159/~(Rupees Seventy theusand ene ‘
‘hundred fiftynine) enly frem the depesiters en different dates, .
entered the ameunt in the Pass beeks, put his initiel with office
date starp and returned the pass beoks te the depositers, But Sri
Sarma neither entered the depesits in the BO SB/RD jeurnals ner
Credited the ameunt in Gevt, Acceunt and kept the ameunt in his Y
personal custedy fer his persenal use vielating the previsien of 3
Rule 131 ef Rules feor BOstIth Editien) and alse Rule-17 of EDA ~
(Cenduct & Service) Rules, 1964, Fer instance the fellewing Accoun~ ~
ts are shewn below :- Co
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A/C Number Name of Depesiter Date of Depesit Ameunt ef éegwsit%

‘which were not . -
credited in A/C.'!

i

1, SB-612720 = - J.Sarma 14-08-2000 -+ 200/-. W

- 2, 8B-513672 M. Deka 11-02-2000 . 100/ o
3, RD-100235 N.Sarma 6/99 te 8/2000 4500/~ 3!

4, RD=100574 A.Deka 10/98 te 8/2000 6900/~ “?

2 !

+ BD-101707 D.Deka 3/00 te 8/2000 18Q0/=

Iraped against Sri Surendra Sarma,BPM,Rangamati BO(New put eff)
in Acceunt with Mangaldal HO are prepesed te be sustained,

-~

' List ef docﬁmedts by which the articles ef charges'
fraped against Sri Surendra Sarma,BPM,Rangamati BO(New put eff)
in acceunt with Mangaldai HO are prepesed te be sustained, .

1 '
2,
3,
40
Se
6.

1,

2, Sri R,Hazarika,SDIPOS,Mangaldai, v

3.
b,

ANNEXURE - III

Rangamati BO Acceunt Beek frem 7/97 te 9/2000

Rangamati BO SB/RD jeurnal frem 7/97 te 9/2000
ASP(Dn, ), Tezpur repert dtd, 23-10-2000, ‘
Pass -Beek A/C Nes as mentiened in Annexure=II,

Inventeory ef.cash and stamps dtd, 5=9-2000,

Written statement of Sri Surendra Sarva &td, 21=10-2000

and 5=9+2000, _ |

ANNEXURE - IV

‘List of witnesses by'whom the articles of chirges ¥

Sri N{DaS}IPOS(PG),Tezpur.

Sri U.C,Sarma,ASP{Dn, ), Tezpur, \ P

The depositors-of-SB/RD'Accounts a8 mentiened in . ‘ﬁ
Annexure-IJ, E . ‘ i

i - PO \}))‘ PR \
P

(B.ﬁazarika)
Supdt, of Pest Offices .
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'Annéxure No.8.

Nearest translation from Assamese.

To

Hon'ble-Superintendent of Post Offices,
' 'Darang! Tezpur. .

Sub:_Reply to your letter No.F5-4(B)/2000-01 dt. 31.8.2001

‘Dated 13.10.2001.

Sir, - . 5 |
Respectfully I bet to state that I Sri Surendra Sarma
son of $ate Kashinath Bérma, of village Haruthakurabari,
Post Rangamati, District. Darrang, Assam had bean serving
as E.D.D.A. from 2.11.77 to 29.12.85 ard as Branch Post
MastBr w.e.f. 30.12.85 to 5.9.2000 in Rangamati Branch

Post Office under Mangaldoi Head Post Office.

With refeence to your letter No.F6-4(B)/2000~01
.Dt. 31.8.2001 the amount shown as loss during my service as
Branch Post Master from 30.12.85 to 5.9.2000 was not
spent against any particular head. At that T had to remain
busy because of sudden illness of my wife as my children
are minor and Iiwés alone. As such T could not carry the
account for the period 1.9.2000 to 6.9.2000 personally
and there was no ojder for sending heavy amount through
Dak.

As because there was no security to keep the 'cash
in the office or in my home I kept the amount with one |
of my trusted relatives for security reaséns. Priorlto

thés also cash was kept with.the aforementioned person.

During sudden inspection of the Inspector of Postal
Grievances on 2.9.2000 I could not show the cash to him

as.l had to remain busy in showing the relevant records of
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my office. Before lea v1ng the place, the Insoector ssked

me not to send tae cash without his order.

Again, when the Supdt. of Post offices, suddenly

visited on 5.9.2000 the aforementined person was abgaht

and as such the said cash amount could not be shown.
As the'cash was eot deposited aginsf any head as per
order, I deposited.the emount at post office Qide
Receipt N0.220005 and No.0603 dt. 7.9.2000.

’ - . ’ -- ) . \.'
I am totally ignorant about the amomaglies shownin
/
RD/SB Pass books and in the journal for the period

30.12.85 to 5.9.2000.

' During my tenure as Post mast@r all deposits made by
depositoré"were entered in pass book by puﬁting seal and
signatures and returned the same thereafter. Duréng

this period, there was no complaint as regards inability

'to withdraw any amount aganst the deposits mede by them.

There was also ro complaint from any officials from Account
Ofiide as regards pass book.

On the other hand the officials used to inspect the

‘office as per order of the Supdt. of Post Offices every

year. Apart from the same 0/S Mail used to supervise the
documents of thf Offlce every 2/3 menths. But nothing
mﬂxth was mentloned in 1nspecb10nreaorts of the officials

as regaras any complalnt_of pass book and otner documents.

+- It be mentioned herein that as per direction of
Supdt. of Post Offices there wascampaign for 1004 pass
bookefrom'Aggust 1999 to october 19999 for a period of
tﬁree years. During this campaign ef pass book, the Ins-

pector supervised the records but no compalint was

recorded .
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-After campaign of 1OQ% pass book there may be
some 1nadvertant delay in recording the dep051t recelnt
of pass book into Jjournal of'the offlce because of
maintaining the office inspite of my illness. There may‘be
4ohe or two lapses while working with mental pressure’and '
physicaliliness. If %he'discrépancies in pass book was
for)the-period of campaign for 1004 pass bgok then I

shall not be able to accept the allegations.

Not only T do énadverent mistakes but the
_ departmental officials also do mistakes more particularly
in éase.of'R/D pass book. when demand is sent to‘A/c
Ofice for withdrawal of aanount by depositors s the
transéctins are not recorded properly and there remains
much discrépencies more particularly non-recoﬁiing in B.G.
R.D. "jéurnal . The,.cash cannot be withdrawn within 10/15 days
before passing of the saﬁeiby entering tnto the ledger. For
examp;e,'éverything will be &lear if the R/D pass book

N0.99603 and 99503 are checked and verified.

Durlng the day of visit of the Inspector on 5.9. 2004
again there Was enqulry for 1004 pass book during my
absenCe. Tne Inspector made allegatins as regards the
discreoen01es and porced me to deposit the amount. ‘After
depositing the amount the Inspector without glVlng any
1nformat1n to me, flled a pollce case with allegations of

| dlscrepenc1es oz amount higher amount than the amount

" referred.

There may be many mistakes in writing this reply

to your letter because of my mentdl condition and
, v : : .

physical illness and I mmy be excused for the same.
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and for any inedvertant mistake during my 24 years
long service_and earnestly pray to your honour for a
chance to keep my minor children’alive. This is my

humblé prayer.

Yours faithfully,
.Sd/~ Sri Surendra Sarma.
village = Haruthekara Bari
Post Office, Rangamati. |
Digtrict. Darrang(Assa%)

13.10.2001.
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Annexure-Noij?

Deparrment of Post, India.

Book N0.220006  Receipt No.060

Received from Suren Sarma BPM Rs¢9850,40( Rupees nine thousard
eight hundred fifty & paise 40 on account of short-cash of

Rs. credit by BPY,

MID.
Signature’

| \ Sd /-
: ' . : Post master
‘Date  7.9.00 Mangaldoi
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Annexufe No.1b

' Iranslated from Assamese

To |
Hon'ble'Superiptehdent of Post Offices,

Darrang, Tezpur.

Sub: Prayer for increase of Basic Allowance
for subsistance of my family.

Sir; . o '
Respectfully, I beg to state that I was serving

as Branch Post Master of Rangamati Branch Post Office under

Mangaldoi Head Post Office since 30.1%85 till 5.9.2000

- As-.per your'onier I was put amder put off duty w.e.f
5+9.2000 ard I and my family pray your honour to increase
the Basic allowance which is being paid as per your

honourfs order and thus pave the way for getting

 subsistance of my family. |
|  Yours faithrully,
Sd/- Sri Surendra Sarma
Vill. Haruthakarabari
P{é} Rangamati, o ;
Mangaldoi .
26.11.,2001 .
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S DEPARTMENT OFPOST:: INDIA : . -
g OF\FICE OF THE SUPERINTENDENT OF POST OFFICES,DARR,ANG DIVISION

! TEZPUR-784001 o i

, L e
NO.ASP/Inquiry/01/2001 ' Dated at Tezpyp;_'f&‘ﬂﬁ_l! o

KLy

The 26/11/2001 -
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L TOo .
_{ W e Sri Surendra Sarmah
» < BPM (Put off ) Rangamati
R Via-Mangaldoi H.O. - 784125
Distt-Darrang (Assam) '

Sub:- Inquiry under Rule-8 of ED Agents ( Cénduct & Service) Rules

1964, :

I am the Inquiry Authority to inquire into thc charges framed against

- you by the Supdt. of Post Offices, Darrang Division, Tezpur. And therefore,

the undersigned directs you to attend in the prelim inary hearing scheduled to
be held at Mangaldoi Head Post Office on 21/12/2601 &t 11.30 hours.

( B. T4)
1.0. & ASPOs (HQ)
) .. 0/0 the Supdt. of Post Offices
Darrang Division, Tezpur-784001
Copy to:- ’ '

office memo No.F4-6(B)/2000-2001 duivd 15/11/2001. He is
requested to arrange relieve of the P.Q.

2. Md. Abbas Ali, P.0. and SD1 POs Tezpur. He is requested to
attend the inquiry and present the case.

1. The Supdt. of Post Offices, Darrang Division, Tezpur wirfio his

k]

@

3. The Postmaster, Mangaldoi HO for infoumution and necesSary

action to make arrangement for holding the inquiry in his office on
the date and time as specified.

4'.' Spare. -
Ve . | R E
e ' | L : f‘D ~ s T
E ; " : , 1.O. & ASPOs (HQ)
' ' 0/0 the Supdt: of Post Offices
£ Darrang Division, Tezpur»7849014< '

I S
-~ .
4
.
b
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Preliminary hearing under Rule 8 of E.D. Agents ( Conduct and
Service) Rules 1964, agalnst Sri Surendra Sarmah, BPW (Put

off) Rangamati EDBO

1. Authority - Supdt. of Post Offlces, Darrang Division
- * Memo NoO. F4-6(B)2000-2001 datéd 15. 11.2001
2. Date - 21.12.2000
'3, Venue -~ Mangaldoi Head Post Office.
4, Time - 12.00 |
5. Present - 1. Md. Abbas Ali, P.O. and-SDICP

- Tezpur, Shb-Dvn, Tezpur.

2. Sri Surendra Sarma, charged official.

The preliminary inquify started as msual. The article
of charge framed aginst Sri Surendra Sarma is vide Supdt. of '
Post offices, Darrang DivisiOn.Iezpur Memo No.F6-4(B)/2000~
2001 dated 31.8.2001 is read out to Sarma and explained in
vernecular Jjust after presentlng of the case by the P.O.

The " charged off101a1 admltted that he had received
the charge sheet in time. Further, he admitted that he had
understood the article of charge framed against him.

The official is asked as to whether he admlts

the charge framed aginst him in toto or partially or denles

ite In replyvto this question the charged official had -
admltted the charge under Article 1 categorically i.e.,

hne admitted that there was shortage of cash amounting

£0 R5.9850.40 ( K.nine thousand eight hundred fifty and

paise forty only on. Q2. 9.2000 and he could not produce it befor
the Inspecting officer.

Regarding the other article of charge, Sri Sarma

denied it and desired to be heanﬂ in person.

The charged OfflClal is asked whether he w111
represent himself at the time of oral inquiry or take
" assistance of any Govt. official. The official c¢ould not

furnish the name of anybody as defence assxstant and

&
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- 2 - Annexure No, - ~contd....

sought for a time. He is granted'(10) ten days time to

intimate the name and designation and office where wofking who w
will assist him in tais proceedings. Also the charged
official is asked to obtain the willingness of his
D?aséistanoe'in wrifing and sent to the Inquiring Authority

within (10) ten days as asked for.

Today's hearing is adjourned. The date of next
hearing will be fixed later on. |
sa/-

( B. Kalita)
1500 ‘
21.,12.,2001
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DEPARTMENT (BP.JEO?T INDIA ::
QFFICE OF TBK SUPERINTENDRNT OF POST GFFICRS DARRANG DIVISIO
- TRZPUR-784001
: NO.ASP/Inquiry/Ol/ZOOl : Dated at Tezpur the 21-01-2002 = — -

- e

. ‘ - . \/\/‘/ o
/? To : :

"/ $1i Surendra Sarma

x BPM(under Put Off),Rangamati BO
Via Mangald«i:784125
Dt. Darrang(Assam)

Sub:- Inquiry under Rule-8 of ED Agents(Conduct &
Service),Rules, 1964

Please refer to letter of even no. dated 18-01-2002. The
dale of hearing fixed on 04-02-2002 i is differed to 08-02-2002(Friday).

Please therefore attend the inquiry on 08-02-2002. The
time and venue of hearing will remain unchanged.

ez

Pmﬁ e

10. & ASPUS(HOQ) _
0/0 the Supdt. of Post Offices
Darrang Dn.Tezpur:784001

Copy to:-
1. The Supdt. of Post Offices,Darrang Dn.Tezpur:784001 w.r.t. his
Cffice file No. F4-6(B)/2000-2001 dated 10-11-2001.
2. Md. Abbas Ali, P.O. & SDIPOs,Tezpur Sub Dn. Tezpur:784001
The Postmaster, Mangaldai HO:784125.
4. Spare. _.

L

st

1.0. & ASPOs(HQ)
0/0 the Supdt. of Post Offices
Darreng Dn.Tezpur:784601

o

- -
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NOTIFTCARICH

Subs  Appointient to the post o Qf\%v\\;\m.;\)&x\x.(\‘&,\ﬁ\!\%\iiﬁﬂx..
ekl ot fovgomels g - ., Al

1
i
h e -

Applications in the enclssod nedformn are invited for 'the P

.-above -post from~the'intcnding'cundiaatéu Tulifilling the following o
conditizns, The ~pplicaticns completa it all respects Should-reach
the office of the widersigned oa or bLefore ar,?IL;:QEtR\. The;,
application shoula be submitted in closed ~ovevs only, duly supers-.
tribed in bpld le“sers - o CATPLICATICH i g PCST oF BPM/E YA
..é&h AN L. < eV IFEBET neor i applications, applice.:
tions without Pro. oriben anclasure: and

an , dpr lications received sift
the due cate Will r % e entertained,

. - .
2. The vaco ¢y is reserved for........./not reserved s
compunit ,

Score ut whichever is not applicable )

S In case - je ninimum numnber of theoa glﬁgib;emcgndigggcg do
2ot offer their ¢adidature, the waccaov ‘w..3 . re-notified; i

Ga .~ The appe ntoent is purely temporusy and in the nature of a
contract to be 1.rminatea by the cumpetent authority at any time™ . L
Vith one monthtc pPrior notice. The worl: is part time for g period .. e 0
°L 3 to 5 hours 1 day and The apneintmen t-wmimm—t canfeff&ﬁ?f?ight4ﬁ:f¥‘ﬂ“:

1,%ﬁ,%ﬁa~camdidabcﬁ~tv“vlﬁ1ﬁwany regular f:1l.tim. vost in the“gepartﬁl_;;--,
- fent, The post caries tipe related continuity allcowance of m,itxigjgﬁ. SR
plus admissiltle DA, - ' CoSINOUETT L ,
. A "y R "

- 5, Any kir i of influence brought by the ‘candidates regarding ' .4, L4
appglntment, Will De eonsidered -+ n disqualification. No corrh&é‘?ﬁ:p PO
tponuance,attem=ting to influence che Selection process will-be ,+ - L. gf?
. ) T : !

t

. ’: [
cntertained, }?ﬁ i
. N ~ N ' i . St ’." ,': I
ELIGLEILEY  CONDIZTONS: R I
. | . R 3
, (I) .:GM.EJ:: . ’ o L ' ;
. " ', . 4" ;
SbogR 18 years and belsw 62 - rors of Age as on the "as~+ - . ¥
date "=y wicuin, of TOLige o ‘ 2 '
(II) MING 91 DO TioNAL LIRS aTe g ' i | ;
; SR ' i
BBLO/Y ctngane pass, oo !
;o N> weigntage is given for higher qualification.-ﬁowevpr o
¥ tiis does not bap the candidates vith higher qua;;fiqaff‘m_,a(f
Trom epplying Iov the ppsﬁ? R N R T
- (II7) RESIDEICE: - - ’ R

LCandidate belongiagr +5 nlacc: ot v r than post office = ! :
village, con als. aOply for . L ang such candidate oo
Saculd shift the PR reside ca ., 0, village in the L !
event of his/he- selaction, 4.c selected candidate shou .~ ‘
priduce a prosf -5 that effect within the Qate PreSge. - -
ribed by the undersighnet, aftep Sclection, B

(1) Accomnodation .

The candidate selected showlu provide free aceommad ion
o house O the past srifice, B

Contd,..Pagee,. o,

e ot
~l . N . .
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) WGLE I oty
’ . (a) The candidate shoyls Qave op indepen et source of income-
. for his/her livelihooa, Incone c.rtificate in candidaters
! ’.‘l, M rin (indicating clcarly the Siurce of inconre) issueq.
T G hy Revenue/csmpetent futhority shoulg be furnished in the
¥ /’ v encloased Droforma, Incone in the none of guardian/ sthers
by Vill nost nake the canidate eligible f.p the post, Only
'gé“' Sucn condidates Vo fulfills this condition ang aly other
}; eligibility conditions, will Le eligible to cpply for the
F' post, . ' . : ‘ .
‘ (b) Preference wilg be given t5 those candidates wh3 Qerive
N income frop the landec oroperty/inmovable assets in their
' SWn name, A Copy of the recad Hf réghts . of Property issued
13, in respect of property in the name Of corgidate only,should .
_ de enclosed, Joirt property op hereditary property not - o
! - transferred in-the name- of the;candidate;MWill"hotfbé*I"WTM” E
considereq as property in the name of the candidate, The
. landedq Property/immnovaby e assets'purchased/transferred in
o the name or the candidate Ssubsequent 5 the submission g
‘ - of application Lotk before, the lace date for receipt. of':
fDplica*s:ns, wil1 . Ci.nidercd only if +the cIPy Of récor.
2 9f righes ns nentioned alisve and income certificate issued . .
Ly Revenue/ compgtent authority indicating. the income from i
- such Property, are Subnitted to reach the.undersigned'on B _
3 Jio?Abefare the»las; date fixed fop receipt of applications; .
y : Y I ' - : l , NV T
¥ ?I)gThejéandidate Should nat be an elected member of ‘the p
ﬁ other Statutary bodies, ) . . N i
g Saow ‘ : ’ 5 - : A
VII)The" candidate Should not be anagent of LIC or othep Insurance/ -
, finance Companies, o g
7 DOCL W3 -T0 B ENCLOSED;
Copit of the fQIIOWing.certificates/ggggments ShauldmbemencloSed‘“
L ~t3-§h§“q3 lcation,—inype 'ubiy;‘;fzpp MQ£~3hgqq~pmqiq53r§§;l§ At Ao ettt
. TbElsw 7o) .t_2ccomany the applicotisng the ap 2lication 1s 1faf1e " T
1 to be gc@';tgq_agtgighp. The originals heel ioa :¢sent, TThey may. .
ﬂ' be p:;du?‘l far“vcrification when called for, - o -
' “i;  Bchool leaving»certifiCﬂte/dr certificate regarding date .
. oo DF birth, . . ' : o SR
1. 11, Marks sheet 9 HSLC (any higher qualification if any), '
1 iii)  cast: certificate issueq by D&/competent cuthdrity in the
encloseq proforma, (in case of candidates belonging to Lo
_ SC/81/0BC), S Co '
iv}  Record Of rights of property (if property is in the nape - g
3 9f candidate only, If no such property exists, this
; enclosur: is not insisted upon), N :
V)  Ificome Curtificrte in the name »f camdidate issued by
’ Revenue/c;mpatenﬁ thority in the enclosed proforna, -
14 vi) wo charact r surtificates” issucd by prominent pPersons
i of the Locality, :
4 P+ SELECTION pRoCims:

-Select;on'Will be ma
- all the brescribeqd
“taining applications Will be
cignea oanﬂ7Q&;€§GS§JZ.....
¥ho nay belpresent, A1l the
Process Personally and their

£

3

cligibili

¥ H

\t\

de "2n

. /o
andidates who IR R
The closed covers C Ol -
dif ce by the unde r-
5L o1l such candidates
rticipate in this®
Will not be allowed,

CONTD......PAGE

derit among the ¢
ty conditions,
opened in thi
in the preseice
andidates mer ha
representatives

e

c
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Lefore opening the ¢ Vers/; i
WALl Le explained about the QlL{ b1711/ CJantiﬁﬂS/)“\ftrentl&l
/ «Jﬂdltlan/neloct1>n Process once again, 110 Selection would be

-inalised in the preseice of C“Wli”ﬂtLS #: 1 the name of selec-

smndidate would be notified then end the:. and ihe lotier of sklecﬁ%
¥iuld e issued to +he Selected ¢

PrC=appointuent fornalitics such am verifical:ig of docwnents
nedical exaniha” don, collcetion

D completed, The oc7bccldn/ poointient wauld be provis.onal till

¢ pletion of pslice voerif ficntion dnd =1so uUb]LCt to the. con 1L10ns
2 entioned in provisional appointment Jetber/ iy

Noe .

“UDJJCJLL‘nu, the candidntes plosen,

3

.

9. If any informatson Twinishéa i TTias o
- Liand t3 be false at a later 2ate, the ser
1

fctlon/npro;ntwept is -
Lr le ty be terainated. asert from ‘ :

crlulnal progecutmii,

SB 00 T, Profarma of applicati- s,

¢ 2, Proforma of caste cer- flcate (whcrovcr applicable) g
>4 Proforma of lnCumG ccrtl?lcafc . :

- - >

S e R
. . : T .

' N * . . . ;
: N ~ : .o . L. :
P 1" * f 4 ."

e \ . . .
. PR :

'

SRy - Bundt. of Post Officés, |
e o ' . Da:x Srang D1v1931n ;ezpur~78q G,
Copy.t(Rerd.. AD);

’

. The 13chlcﬁc‘t Gaon Panchayat, .)&&9&3 Qﬁl E&SY Qﬁﬁmi&}
B vm.ﬁ(\%\\%ﬁ&g &W&gy:\&\\%“% \%

. . ' L 4 St ﬁw A ﬂmgumm' z‘ﬂt
E - J = R dips =
= . The Head i ster, Govt, P rimary/ m S7 105.1.% m 5& .

%.E\m\a\wh Vs Mey &m\m«\%
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